Undertaking

To

(Designation of the Assessing Officer),

I/we

(Name, address & Permanent Account Number)
propose to make a remittance of

(Amount)
being

(Nature of payment)
to
(Name & complete address of the person to whom the remittance has been  made)
after deducting asum of Rs. being the tax @ , which is the appropriate rate of tax deductible
at source on the said amount of remittance.

2. A certificate from the accountant as defined in Explanation below Section 288 of the Income-tax Act
certifying the nature and amount of income, amount of tax payable and the amount actually paid, is aso
annexed.

3. In caseit is found that the tax actually payable on the amount of remittance made has dther not been
paid or has not been paid in full, I/we undertake to pay the said amount of tax along with interest found duein
accordance with the provision of the Income-tax Act.

4. I/we will also be subject to the provisions of penalty and prosecution for the said default as per the
Income-tax Act.
5. I/we also undertake to submit the requisite documents etc. for enabling the Income-tax Department to

determine the nature and amount of income and tax, interest, penalty etc. payable thereon.
(Name and Signature)

Date :
Place :

(The Undertaking shall be signed by the person authorised to sign the return of income of the person making the
payment)

Certificate

I/we have examined the books of accounts of
M/s

(Name, address and Permanent Account Number of person making the remittance)
for ascertaining the nature of the remittance,
of

(Amount of remittance)
to

(Name and complete address of the person to whom the remittance is being made)
and the rate at which the tax is deductible at source thereon and hereby certify that a sum of
Rs. has been deducted as tax at the appropriate rate and has been paid to the credit of
the Government.

(Accountant)

Place :
Date :



